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JUDGMENT

{ Hon'ble Shri I. P. Gupta, Member (4) }

"In this application filed under szection 18 of the
¢ . Administrative Tribunals Act, 1985, the applicant who is a
Deputy Commissioner of Income Tax, has sought for the

following reliefs -

(i) quashing of the impugned orders dated 8.3.1990 and

20.3.1690 regarding his transfer to Madras;

(ii) quashing the impugned order of suspension dated

6.6.1920;
(iii) payment of full wages of salary/emoluments etc.

Az regards relief at (i) the case has already been
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adjudicated, Tn  OA No.1025/90 dated 1.8.18%0, the Tribunal

the representat ion/appeal of the

had ohserved that tLill
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applicant  is disposed of by the respondents as directed, ihe
applicant may, if sc advised. comply with the impugned orders
of transfer or apply for the grant of any Kind of lezve e
zrvl edmissible. The representation of the applicant was

considered by the respondents and a communicaticn 1o uhi

effect was made on 20.8.1890. When the attention of ihe
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applicant was drawn to the fact that his itransfer case
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" alreadyv been dealt withﬁnd that pluraﬁ relief cannct be soughi

in one application, -he agreed not to press this point in this

CA.
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ow  the request of the applicant for quashing of the
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impugned order of suspenszion dated 8.6.1980 has to be dezl
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with. In the course of hearing it was brought cut thei ihe
? suspension has been revoked on 21.10.1980. The s=subsisience

allovsnce has also been incoreased to 75 per cent. The
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chargdesheet has already been furnished to the applicant on
3.7.1880 and inguiry/presenting officer have already Leon
anpointed. Learned counsel for the respondents has ment ioned

in the counter that the officer for a long time did not reply

to Lhe chargesheet and his attitude was non-cooperative.

4, The request for quashing of the suspension Ogder i3
pramature. However, it is clear that the inguiry is tfaking
unduly long time and we would direct the Tespondents to
conmplete  the inquiry and pass appropriate orders up to the

appeliate stage within a period of six months from the date o
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receipt of a copy of +this order. The applicant is also

directed Lo cooperate with the inquiry. The applicant will
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also be at  liberty to approach this Tribunal in case he isg
aggrieved by the orders of the disciplinary and the appellaie
authorities. At that stage he will also be free to raise the

issues relating fo suspension.

5. With the above direction the case is disposad of.

There is no orders as to costs.

Il h

( I. P. Gupta )
Member (A)

Q (*’M“LL .—\\-«—\\l {y. .
( Ram Pal chg
Vice Chairman,(J}




